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Title : Regarding reported disappearance of documents related to Ayodhya issue.
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MR. CHAIRMAN : You have already made your point.
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MR. CHAIRMAN : You are repeating what you have already said. You have made the point.
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MR. CHAIRMAN : You are not allowed to speak.
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MR. CHAIRMAN : you have made the point. The Government has noted that. Please sit down.
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MR. CHAIRMAN: That is a good suggestion but you cannot insist on the Government.

A SIETFHT IS : Fgled, H Uk AeIH ¥ R W@ gl .. (FaUH)

MR. CHAIRMAN: Today we cannot do that. You know that we have decided to take up only five issues. To give opportunity to the
Members we have taken this up and this is the seventh Member to speak. We cannot disturb the other discussion that is going on.
What you have said is very correct. The Government has already noted that.



THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI V. NARAYANASAMY): Mr. Chairman, Sir, the hon. Member has raised a very important subject. | will convey the
feelings of the hon. Member to the Minister concerned. If need be, he will get back to the Member.



